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/ s
Bhaskar Sharma . . .  • • •  ^ p l ic a n t . |

Versus i

Union of India i
and others . . .  ...............  Respondents, J

Hon, Mr. Justice U .C .Srivastava#V .C . 

Hon* ble Mr. K . Obavva, MgnberU)

( By Hon. Mr. Justice U .C .S r i vast ava ,V .C .)

In this case, although time was granted to f ile  '

counter affidavit but counter affidavit has not 

been filed . This applica&y^is directed against 

the suspension order. 03&.e ^ p l ic a n t  at the relevant 

point of time vjas working as Gleaner under the 

Assistant Mechanical ,Engineer, Loco Shop, N .E .R ly .

^  Lucknow. He was suspended vide order dated 26 .9 .1 985 .

The grievance of the applicant is , that more than 

5 years have lapsed but the suspension order which 

V13.S not ju stified  is st ill  continued., ^  charge-sheet 

was given tO' the applicant on 2 .3 ,1988  for his 

mis-conduct ai:id mis-benaviouc, 'Ihe r<^ly o f the 

Gharge-sneet h as ,also been file<l by the applicant 

but thereafter, enquiry h as no t  been proceeded.

2. Accordingly, the respondents are directed

to conclude the enquiry against the applicant within
\

a period of three months from the date o f  communication 

of this order and the ^ p lic a n t  shall also cooperate 

with the encjiiry and in case the enquiry isrot 

concluded within this period, the suspension
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order stan^rquashed. The application i s  disposed of 

with the above directions, No order as to costs.
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